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We have heard | earned counse

i ncluding the | earned counse
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appl i cations.
At t he

entertain t hese

very

THE SUPREME COURT OF

I'N NDI A
Cl VI L APPELLATE JURI SDI CT

I
| ON
I.A NO 44 OF 2013 AND I.A NO 1 OF 2015
I'N
WRIT PETITION (C) NO 113 OF 1996

OKHLA ENCLAVE JO NT ACTI ON COW TTEE ... PETI TI ONER

VERSUS

UNI ON OF | NDI A AND OTHERS

(C)

.. . RESPONDENTS

I.A NO 9 INWP. NO 792 OF 1996

A. NCS. 8-9, CRL. MP. NO. /2010 IN I.
A. NOS. 10, 13-24, I.A NOCS. 1-170 AND 1.
A NO58 INI.A NOCS. 8 AND9 INWP. (C)
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NO
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NO. 876 OF
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6.
. (C) NO. 1037 OF 2014

)
1/2015 IN WP. 2 OF 2015

NO. (C) NO
I.A NO 2/2015 INWP. (C) NO 3 OF 2015
I.A NO 1/2015 IN WP. (C) NO. 6 OF 2015
WP. (C) NO 27 OF 2015

I.A. NOCS.1-4 INWP. (C) NO 1064 CF 2014
I.A NO 11-12/2007 INWP. (C) NO 477 OF 1996

WP.(C No. 122 OF 2015

ORDER
I. A NO 13 COF 2014

M. V. Gri, | ear ned seni or counsel seeks

perm ssion to withdraw this application in order to

nmove the appropriate forum The prayer is all owed.

I.A No.13, accordingly, dismssed as w thdrawn.
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for all the parties

appearing in the wit

al so in t he ot her interlocutory
out set, we are not i nclined to
Wit petitions and interlocutory



appl i cations, except Interlocutory Appl i cation NGCs. 8
and 9 in Wit Petition (Civil) No.876 of 1996, and to

adjudicate their title in respect of the area where

they alleged to have been in occupation. Those writ
petitions and interlocutory appl i cations are her eby
di sni ssed

However , t he Wit petitioners and t he ot her

petitioners who have filed interlocutory applications
are given liberty to nove the appropriate f orum by
filing sui t s/ ot her pr oceedi ngs for adj udi cati on of
their title and possession
The interimorder, if any, passed in these wit
petitions and interlocutory applications shall continue
to be in force for a period of three nonths so that
they may file applications before the Court where suits
or proceedings that may be filed and pray for interim
relief.
It is made cl ear t hat whi | e heari ng t he
interlocutory applications or passing order, the Court
concerned shall not be prejudiced by the orders passed
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by this Court. We further direct that the suits or

proceedings, if any, that may be filed by these persons
shal | be deci ded as expedi tiously as possi bl e
preferably within a period of one year
So far as t he i nterest of t he petitioners in
I A-Nos. 8 and 9 is concerned, having regard to the
orders passed by this Court on 17.7,.2013, 10.7.2014
and 4. 8.2014, before we finally adjudicate the matter,
we direct the Director CGeneral (DG, Town and Country
Planning to file a fresh affidavit giving the details
of the Iand avail able, excluding the land alleged to
have been occupi ed by t he encroachers or persons
claiming title and al so under general category and to

state how the persons who have been allotted as far



back as in t he year 1986 and t hereafter shal |
accommodat ed.

It has come fromthe Bar that it is the builder
who is actually involved in the distribution of plots
and al so al | eged to have been committed fraud
transferring the sane plot to nore than one persons.
The bui | der is, t her ef or e, directed to file
affidavit giving his explanation and also to state as
to how the persons interested shall be accommopdated in
the 1 and.

In o) far as t hose interlocutory appl i cations
filed by the persons other than the alleged encroachers
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or persons claimng title, they may, if so advised,

nmove the High Court for redressal of the grievance.
Put up I.A Nos. 8 and 9 in Wit Petition (Gvil)

No. 876 of 1996 after six weeks.

.............. J.
[MY. Eqgbal]

.............. J.
[ C. Nagappan]

New Del hi
July 15, 2015
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| TEM NO. 5 COURT NO. 9 SECTI ON X
SUPREMECOURTOF I NDI A

RECORD OF PROCEEDI NGS

|.A NO 44/2013 AND |.A. NO. 1/2015 in Wit Petition(s)(Cvil)
No(s). 113/1996

OKHLA ENCLAVE JO NT ACTI ON COW TTEE Petitioner(s)
VERSUS

UOI & ORS Respondent ( s)

(for directions and i npl eadnent and office report)

W TH

be

by

an



I.A. No. 9in WP.(C No. 792 of 1996
(For directions)

I.A. NCS. 8-9, CRL.MP. No....... /2010 in I.A No. 8, I.A Nos. 10,
13-24, I.A Nos. 1-170 and I.A  No. 1 inl.A No. 58 inI.A Nos. 8
and 9 in WP.(C) No. 876 of 1996

(For perm ssion and inpleadnment and directions and clarification
and office report)

WP.(C No. 1037/2014
(Wth appln. For stay)

I.A No. 1/2015 in WP.(c) No. 2 of 2015
(For stay and office report)

I.A No.2/2015 in WP.(C No. 3/2015
(For stay and office report)

I.A No.1/2015 in WP.(C No. 6/2015
(Wth appln.(s) for stay and Ofice Report)

WP.(C No. 27/2015
(Wth appln.(s) for stay and O fice Report)

I.A Nos. 1-4 in WP.(C) No. 1064/2014

(Wth appln.(s) for stay and appln.(s) for permission to file
addi ti onal documents and appln.(s) for exenption fromfiling OT.
and O fice Report)

I.A Nos. 11-12/2007 in WP.(C) No. 477/1996
(For directions and office report)

WP.(C No. 122/2015
(Wth appln.(s) for stay and Ofice Report)
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Date : 15/07/2015 These applications and wit petitions were called
on for hearing today.

CORAM :
HON BLE MR. JUSTICE M Y. EQBAL
HON BLE MR. JUSTI CE C. NAGAPPAN
Ani cus Curi ae M. Raju Ramachandran, Sr. Adv.

For the appearing parties :
Ms. M nakshi Vij, Adv.
M. P. Narasinmhan, Adv.
Ms. Sumita Hazari ka, Adv.
M. Sant osh Kumar, Adv.
M. Raj eev Ranjan M shra, Adv.

V. Sushant Gupta, Adv.

For M. Mishtaq Ahmad, Adv.

o

Ms. Susmita Lal, Adv.

Mohit D. Ram Adv.
Moni sha Handa, adv.

Manan Kumar M shra, Sr. Adv.
Anj ani Kumar M shra, Adv.
Anj kul Dwi vedi, Adv.

S §55 S

H K Puri Adv.

Dr. Mbni ka Gusai n, Adv.



M. AzimH Laskar, Adv.
M. Sachin Das, Adv.

M. Abhijit Sengupta, Adv.
Arun K. Sinha, Adv.
Ki shan Datta, Adv.

P. Narasi mhan, Adv.
Prem Mal hotr a, Adv.

Raj esh Kurmar, Adv.

s 55555

Ranbir Singh Yadav, Adv.
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M. T. V. George, Adv.
M. V. Sivasubramani an, Adv.
Ms. Khaitan & Co., Adv.
Ram Ki shor Singh Yadav, Adv.
H K. Puri, Adv.
P. Par neswar an, Adv.
Shahi d Anwar, adv.
Amt Pawan, adv.
P. K. Dey, Adv.
T. A. Khan, Adv.
Kumar Parimal, Adv.
B.V. Bal ram Das, Adv.
Gunwant Dara, Adv.
D.S. Mahra, Adv.
E.C. Vidya Sagar, Adv.

Pranpod Kumar, Adv.
G. Ramakri shna Prasad, Adv.

P. Narasi mhan, Adv.
P.N. Puri, Adv.

P. P. Kanwar, Adv.
Ranbir Singh Yadav, Adv.

S. Raj appa, Adv.
Sudar shan Raj an, Adv.
Sumita Hazari ka, Adv.
i tioner-in-person

S. K. Verma, Adv.

Arun K. Sinha, Adv.

Bi mal Roy Jad, Adv.
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D nesh Chandra Pandey, Adv.
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Sudar shan Raj an, Adv.

Shriya Raj Chauhan, Adv.
K. B. Sounder Rajan, Adv.

Vi krant Yadav, Adv.
M C. Dhi ngra, Adv.

Munawwar Naseem Adv.

B. A, Khan, Sr. Adv.
Pi yush Sharma, Adv.

B. A Khan, Sr. Adv.
P. Parnmeswaran, Adv.

B. A Khan, Sr. Adv.

Prakash Kumar Singh, Adv.

Arup Banerjee, Adv.
S. Ritam Khare, Adv.
B. R Jad, adv.

P. Narasi mhan, Adv.

Raj esh Kurmar, Adv.

Shai | endra Bhardwaj, Adv.

Aroma S. Bhardwaj, Adv.
Shekhar Kumar Adv.

S. K Verma, Adv.

Rani Chhabra, Adv.

Subhash Sharma, Adv.

K. N. Madhusoodhanan, Adv.
T.G Narayanan Nair, Adv.

Sounyajit Pani, Adv.
Rahul Bhandari, Adv.
A. V. Manaval an, adv.
Vi nodh Kanna B., Adv.

V. Sivasubranmani an, Adv.

Yashpal Dhingra, Adv.

Brijendra Singh, Adv.
Jaspreet Gogia, Adv.
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Jyoti ka Kalra, Adv.

Ms Khaitan & Co., Advs.

Mohit Chaudhary, Adv.
Puj a Sharnma, Adv.
Vai shali Mttal, Adv.
Sadhana Sandhu, Adv.
Ni ti n Bhardwaj, Adv.
D. K. Sharmm, Adv.

Ranmeshwar Prasad Coyal ,

adv.



N. K. Verma, Adv.
Shi vam Garg, Adv.
Rama Shankar, Adv.

Brijendra Singh, Adv.
Anoop Kumar Srivastava, Adv.

Mohit D. Ram Adv.

Susmta Lal, Adv.
Apurb Lal, Adv.
Ashesh Lal, Adv.
Neha Garg, Adv.

Ni khil Jain, Adv.
Preeti Singh, Adv.
Abhi shek Jain, Adv.

Amarjit Singh Bedi, Adv.
Srisatya Mbhanty, Adv.

Priyanjali Singh, Adv.
Naresh Kumar, Adv.

B. S. Maan, adv.

Simta Maan, Adv.

Hi t esh Kumar Sharma, adv.

M A. Chi nnasany, Adv.
Ansar Ahmad Chaudhary, Adv.

Ekansh Agarwal, Adv.
Sanj eev Agarwal , Adv.
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Ani t ha Shenoy, Adv.

Mer usagar Samant aray, Adv.

Ki shan Datta, Adv.

Subr anoni um Prasad, Adv.

Kamal Mohan CGupta, Adv.

D. C. Pandey, adv.

Pi yush Sharma, adv.

U. P. Singh, Adv.

V. Gri, Sr.Adv.

Rahul Mal hotra, Adv.

Jay Kishor Singh, Adv.
Anil Gover, AAG
Nupur Si nghal , adv.

Moni ka CGusai n, Adv.
Sati sh Kapoor, Adv.

State of Haryana

Brijendra Singh, Adv.
H. M Singh, Adv.

Ani | Hooda, Adv.
Prashant Kumar, Adv.
Ankit Gupta, Adv.

Ji tender Hooda, Adv.

r M. R K 'S. Yadav, adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

I.A No.13 of 2014 is disnissed as w thdrawn.

All the wit petitions and interlocutory applications
except Interlocutory application Nos. 8 and 9 in Wit Petition
(CGivil) No. 876 of 1996 are disn ssed.

The interim order, if any, passed in t hese
petitions and interlocutory applications shall continue to be

in force for a period of three nonths.
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Put up I.A Nos. 8 and 9 in Wit Petition (Cvil) No.

876 of 1996 after six weeks.

[ I NDU POKHRI YAL] [ SUKHBI R PAUL KAUR]
COURT MASTER A.R -CUMP. S.

(Signed order is placed on the file)
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